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h“’ AR ; Order dated 26,3,2003

Hone appeared for the applicant not

-
the applicant did appear in person, when the
\m\\ matter called. Shri S.BeJena informed me that .
he has not been able to gerve the copy of the _
QEQN&\ counter on the learned counsel for the applicant ’
because of his non-availability all these davs
and therefore, as per the direction of this
Tribunal, he had sent a copy of counter to the
. X e applicant in the address as notified in the
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O.Ae In spite of all this, none appeared for

’\/\N\\\ ‘ he applicant nor any adjournment has been
B sought on behalf of the learned counsel for
AL NS P \’\er\& the applicant. It is also seen from the records
that the learned counsel for the applicant
\\ Tov o DMAT is not appearing in the matter before the
Tribunal since February, 2003. In this view

A
5 \S Q & a - , . :
AR ey “X\\C\Q oL the matter, I feel that the applicant is

no longer interested in pursudng the matter, ot

and therefore, the OsA. is dismissed for

_{ B \,g defaulte
» & Inform the parties;

In view of dismissal of the O.a.

MeAe 831/99 is also disposed of accordingly.
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